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G.S.R. 1062 dated
July, 1965,

the 22nd

(7) The Delimitation of Council
Constituencies (Uttar Pra-
desh) Amendment Order,
1965, published in Notification
No, G.SR. 1063 dated the
22nd July, 1965

{8) The Delimitation of Council
Constituencies (West Bengal
Amendment  Order, 1965,
published in Notification No.
G.S5.R. 1064 daled the 22nd
July, 1965,

[Placed in Library. See No. LT=-
4580/65].

1211} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message reccived from the
Sccretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha 1 am
directed to enclose a copy of the
Industrial Disputes (Amendment)
Bill, 1965, which has becn passed
by the Rajya Sabha at its sitting
held on the 1Tth August 1965."

Sir, T lay on the Table of the House
the Industrial Disputes (Amendment)
‘Bill, 1965, as passed by Rajya Sabha.

‘1212 hra.
PETITION RE. MOTOR VEHICLES
ACT, 1839
Shrl Ranga (Chittoor): 1 beg to

present a petition signed by a peti-
tioner relating to the Motor Vehicles
Act, 1939, and the Rules made
thereunder.

AUGUST 23, 1865

1244
1212} hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Siaha): Mr. Speaker, Sir, on
Thursday last, I announced the Gov-
ernment Business to be taken up dur-
ing the week commencing from
today. In the nature of things, I
could not announce the inclusion of
the Finance Bill (No.2) 1965, in the
List of Business because the Bill was
not before the House at the time of
announcement. I would now like to
inform the House, with your permis-
sion, that the Bill has been included
in the Gowernment Business for the
week and will be taken up for consi-
deration and passing after the House
has disposed of the Motion of No-
Confidence.

Shri Harl Vishou Kamath (Hoshan-
gabad): On a point of clarification,
Sir.

Shri U. M. Trivedi (Mandsaur):
What is that business for the House?

Mr. Speaker: It is the Finance Bill
{No. 2),

Shri Hari Vishnu Kamath: On a
point of clarification. The Minister of
Parliamentary Affairs, while answer-
ing points raised last Friday, was
pleased to say that the No-Confidence
Motion would take three or four
days—it is on record; you may look
up the records—and I therefore sug-
gest that the time may be extended
to four days.

Shrimati Renu Chakravartty (Bar-
rackpore): Prior to this, you were
pleased to say that there will be a
separate discussion on food. The
situation in the country has become
s0 serious, specially due to the shoot-
ings and killings that have been
going on, that 1 would request the
Minister of Parliamentary Affairs,
before he tries to pul in anything elee
like the Finance Bill, to put a separate
discussion on food . . .



